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O.A, No. 200/88(L)

ch' Mr. Dcso MiShra, A.M.
Hon' Mr, D.K. Agarwal,J.M.

<ij%§> 29/3/89 On the request of Shri anil Srivastava,

learned counsel for the applicant the
case is adjourned to 7-4-89,
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0.2A. No. 200/88 (L)

Hon' Justice U.C. Srivastava, V.C,

Hon' Mr A.B. Gorthi, A.M.

We have heard Shri Anil Srivastava leamed counsel

for the applicant and Shri Anoop Kumar learned

counsel for the respondents. Judgment reserved,

d_

A.M. V.C.

(sns)
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CENTRAL ®IINISTRATIVE TRIBUNAL
ALIAHABAD BENCH
Registration O©.A. No. 200 of 1988(L)

Zahid Ullah Khan oo Applicant

e}

[

versus

Urion of India =nd others ... Resgoncer

Hon'ble Justice U.C. Srivasta, V.C.

Hon'ble I'r A.B. Gorthi, A.M.

(By Hon'ble Mr A.B. Gorthi, A.M.)

This is an application uncder section 19 of
the Administretive Tribunals Act 1985, seeking
expuhction of the & verse entries in the Confidential
Reports for the years 1984 and 1985 endorsed by the
District lMagistrate Bijnor, respondent no.4, in respect

of 2.U. Khan, the applicant, t

2. The applicant ,an employee of Harijan and

Social Welfare Lepartment in the State of Uttar Fradesh,
vas sent on deputation in71981 to Governvent of India
as Youth Ccordinator, Nehru Yuvak Kendra and was
posted at Bijnor. While at Bijnor, he was functioning
uncder. the District Magistrate of Bijnor who was his
District Controlling Cfficer. The applicant's
grievance is that although he had been earning good
reports throughout his career, in the Confidential
Report for 1984 and 1985, Respondent No.4 hadé enCorsed
highly damaging adverse remarks without any basis

or justification. The adverse remarks for the

year 1984 vere to the effect that the agpplicant lacked
professional competence, organisational skill and

devotion to cuty. His intellectuel,. honesty and
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even his integrity were found to be doubtful.
Similarly in the Confidential Report for the
year 1985, his professional competence znd
organisational skill were found to be of poor

) . L ) Cavnatan I |
guality. His public relations were imtended

-
upon very bad and further his intellectual,,
honesty and integrity were once again found to be
lacking. The agpplicant while alleging that the
remarks endorsed by responcent no.3 were highly
subjective as he did not agree to coocperate
with r esponcent no.4 in some of his imprcper
schemes, has brought out evidence of his devotion
to duty and organisational skill by prcducing a

L. L e ks A
certificate given by the Vice Chancellor of

G.B. Pant University of Agricultural and

Technology, Pant Nagar dated July 12, 1986.

3. Orcéinarily this Tribunal would be reiuctant
to interfere with the assessment made by the
government cofficers on the performance of their
subordinates,unless malafides or other serious
irregularities are brought to our notice,
Shri L.S5. Bains (Respondent no.4 ) filed his

4 teea
reply affidavit, Besgices assertingqthat the
adverse remarks endorsed by him in the Confidential
Reports of the applicant were based on his personal
knowledge of the personality éégg%and vorking of
the agpplicsm t and after closely watching his
activities. Further,it is stated that Respondent
No. 4 wamed the applicant orally & number of
times regarding lapses on his part, but the
applicant ¢id not show any improvement even

marginally. According to Respondent no.4
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he even took up the case with the Govermment

of India, :Hinistry of Youth Affairs and Sports
for the transfer of the applicant. The counter
affidsvit f£iled by the Respondent no.4, however,
is conspicuous for its total silence on the facts
and circumstances which prompted the Resiondent
No.4 to make such highly damaging adverse entries

in the Confidential Reports of the applicant.

4, QOur a ttention has beendrawn by the learned
counsel for the applicant toc = decision of the
Chandigarh Bench of the Tribunal in the case of

Krishan Lal Sharra ve. Union of Ind a ard others

(1987) 4 A.T.C. 709, vherein it was observed thus:-

XXXXait is not clear as to how the applicant was
indisciplined as no particular incident was
mentioned or communicated to the petitioner.

It was also stated that he was irregular, careless
and casual but no opportunity,whatsoever, was
given., In the absence of these particulars

and specially in the background of the facts

of this case, these adverse remarks cannot be
sustained and are accordingly quasheé:\ Similar
observations have been eco:xded by the Bangalore

Bench of this Tribunal in P. Putta Rangappa vs.

State of Karnataka and others, (1988) 1.ab.I.C. 1180.

I
5. TheLapplicant had been mceiving good
Confidential Reports during his career,except
for the years 1984 and 1985 ,has¢ not been refuted

by the respondents., Keeping in view the v arious
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circumstances brought out by the applicant and the
inakility of Respondent no.4 to specify the facts
ané circunstances supporting his decision to rencer
adverse reanarks in the annual Confidential Reports
of the applicant, vie have no hesitation in directing
that the acdverse remarks in the Annual Confidential
Reports for the years, 1984 anc¢ 1985 in respect of
the applicant be totally expunged and that the
applicant be given all the conseguential reliefs.

We allow the application accordingly,making

no order as to costs.

(sns)
May 64, 1991.

Lucknow,
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CEN TR AL ADMINISTRATIVE TRIPUNAL

ADDITIONAL BENCH,
23-A, Thornhill Road, Allahabad-211C01

1
Remst%tuon No. 72 00O of 198 Q C L>

APPLICANT ) Y ..L‘VL ."(LULO‘A/\....i.....m.m.mm.i.....ﬁ..

RESPONDENT(S) .. ... ,U 9.. . ,Cwﬂif HumeaRoenco

o

7

1.

2.

3.

»

P

P

5.

W‘}

089 .qeeanp t08S s0s 09 %40 3808 V08¢ Shet 1800 98 esee -
U Particulars to be examined Endorsement as to result of Examination
Is the appeal competent ? "2/‘;
(a) Is the application in the prescribed form ? '12/5

(b) Is the application in paper book form ?

(c) Have six complete sets of the application WRAW h—,\w Q_a/t aJ«) )

been filed ?

(a) Is the appeal in time ?
(b) If not, by how many days it is beyond .
time ?

(c) Has sufficient case for not making the —
application in time, been filed ? ~G

Has the document of authorisation,Vakalat- ’\%
8’;ma ‘been filed ?

‘ -
Is the application accompanied by B. D./Postal- ’\2@ . @P'U o, 33—73 2 > L) S
Order for Rs. 50/- Y oll= . 2§ .19.88

Has the certified copy/copies of the order (s)

against which the application is made been r\/k‘*)
filed ?
(a) Have the copies of the documents/relied ,

upon by the applicant and mentioned in %

the application, been filed ?

{b) Have the documents referred to in (a) % LW/ (7('% Wﬁc’b -

above duly attested by a Gazetted Officer
and numberd accordingly ?



Particulars to e Examined Endorsement as to result of Examination
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S

(c) Are the documents referred to in (a)
above neatly typed in double space ?

|
LY

8. Has the index of documents been filed and
paging done properly ?

9. Have the chronological details of repres-
entation made and the outcome of such rep- %

resentations been indicated in the application ?

10. Is the matter raised in the application pending
before any Court of law or any other Bench of
Tribunal ?
N
11. Are the application/duplicate copy/spare cop-
« ies sighed ?

12‘} Aeg‘;:xt'ra copies of the application with Ann- N‘D *
exuves filed ?
(a) ldentical with the origninal ? —
(b) Defective ? -
(c) Wanting in Annxures —

NOS..oveieertiiannee jPages Nos........... ?

13. Have file size envelopes bearing full add-
resses, of the respondents been filed ?

addresses ?

15. . Do the names of the parties stated in the
)"copies tally with those indicated in the appli-
cation ?

14. Are the given addresses, the registered 1947

,»‘,ﬂé. Are the translations certified to be frue or
/- supported by an Affidavit affirming that they

are pe ?

17. Are- the facts of the case mentioned in item
No. 6 of the application ?

(a) Concise ? '\2’\9
e iCe

(b) Under distinct heads ?

S

{c) Numbered consectively ? ,\aﬂ?

(d) Typed in double space on ene side of the
paper ?

18. Have the particulars fer interim order prayed
for indicated with reasons ?

DN

— ]

19. Whether all the remedies have been exhaused. ‘Zl\’—" .

PN " es oS
Mfwé’itWMll-\\.gg %&Uﬁg

(@)

il



j:

. : ¢;1AJA—O””\ ?~é?~ Y. &L
Toke oabid v o, x:’gzﬁ
Azl

In the Centra]l Administrative Tribunal, Circuit Bencﬁf/

Sitting at Lucknow. DR D
Original Application No. of 1988.
Registration No. of 1988.
Zahid Ullah Khan. = =—==--- Applicant/
Claimant
Versus
Union of India and others. = -===--- Respondents/

Opp-parties.

I NDEX
S. No. Description of papers. Page Nos.
1. Application before Hon'ble 1 -16

Central Administrative
Tribunal,Circuit Bench at

Lucknow.

2. Annexure No.l: Appreciation letter |7
dated 12.7.86.

3. " No.2: Letter dt.18.2.86. 18

4, " No.3: Letter dt.11.9.86. 9~

5. A No.4: Letter dt.30.1.84. 2
to D.M.Bijnor.

6. " No.5: Letter dt.9.7.84 22
to D.l.Bijnor.

7. " No.6: Letter dt.25.10.84 2 Vs

8. " No.7: Letter dt.27.1.85 2y
to D.M.Bijnor.

9. " No.8:Letter dt.9.5.85 RN
to D.M.Bijnor.

10. " No.9: Letter dt.16.8.85 RE-2F
to D.M.Bijnor.

11. " No.10: Letter dt.16.9.85 2D
to D.M.Bijnor.

12, " No.ll: Letter dt.27.6.85 9
to D.M.Bijnor.

13. " No.12: Letter dt.11.1.85

[y

to D.M.Bijnor. 50

;Zﬁ@
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S.No. Description of papers. Page Nos.
14.  Annexure No.l3: Representation ’ES
dt.11.5.87.

15. " No.14:Reminder dt.23.9.87. ‘2
16. " No.15:Representation dt. 237
11.5.87.

17. n No.16: Reminder dt.23.9.87. Y
16. u No.17:Letter dt.19.11.87. 35
19, " No.18:Reminder dt.17.9.88. G

“27%\4b@”~\\

ST URE OF APPLICANT.

For use in Tribunal's Office:

Date of Filing
or
Date of receipt by Post

Registration No.
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In the Central Administrative Tribunal, Circuit Bench,
Sitting at Lucknows

Uriginal Application No. 200 of 1988.
Registration No. of 1988.

FM o~ 2810 &%
Tolrcﬂw?::o@o;q 2 \0'8?

%M,&ﬁ@u& | 0%?3”)

*g@& ﬁ['f(’fgg?‘
) @/M BETWEEN
o

gbbf?hid Ullah Khan, aged about 44 years,
5 son of Sri Hamid Ullsh Khan, presently
working as manaéer, Aajkiya Unnyan Basti,
‘Kalyanpur, Kanpur, U.P.

______ —--Applicant/
' Claimant

AN D

1. Union of India through Secretary,
Department of Youth affairs and Sports under
the «inistry of ruman dAesources Developéent,
Shastri bhawan, wnNew Delhi-110011.

- 2. State of J.?. through Secret ary,

State Youth Welfare Department,
Sachivalaya, Lucknows.

3. District iiagistrate, Bijnor.

4. Sri D.S.Bains, I.4.5.,the then District
Magistrate, 8ijnor, U.P., now Special Secretary,

Industry, Sachivalaya, Lucknow.

________ Respondents/

,—iZZL&xL)V\&n}/\\ ' ~ Oppo=parties.
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DETAILS OF APPLICATION:

1. Particulars of the applicant :

i) Name of the applicant
D . ii) Name of father

iii) Age of applicant

*

« Zahid Ullah Khan.
« Sri Hanmid Ullah Khan-.

Approx«44 yearss

iv) Designation and Office .. a) Deputation to Govt. of

in which employed or

)
i: . last employedi
¥
o~
v) Office Address
Y
P vi) Address for service

of notice-.

2. Particulars of Respondents:

of India as Youth vo-
Ordinator, Nehru Yuva
Kendra, Bijnor.
(1981 to 1987).
b) Presently working as
Manager, Rajkiya
Unnayan 3Basti, Kalyanpur,
Kanpur.
«+» Rajkiya Unnayan Basti,
Kalyanpur, Kanpur.
++ Rajkiya Unnayan Basti,

Kalyanpur, Kanpur.

i) Union of India through Secretary Department

of Youth Affairs and Sports under the Ministry

of Human Resources Development, Shastri Bhawan,

New Delhi- 110011.

ii) State of U.P. through Secretary, State Youth

Welfare Department, Sachivalaya, Lucknow.

s e s A - B . - .
1ii,; District maglstrate, sijror.

iV} Sri D-S-Bains, Io.‘-\oSc’

VA

ﬁu//‘—

the then District Magistrate,



A

bijnor, U.P.,now Special Secretary, Industry,

Sachivalaya, Lucknow:.

3. Particulars of the order against

which application 1s made ¢

The aspplication is made for expunging the

adverse entries for the years 1984 and 1985

and aiso for payment of T.A. Bills.

"i) Order No. with reference

to Annexures, its date and -

oy whom it is passed.

a) No.&4.19011/7/80-YS.I

( Annexure-15) dated

$19.11.87 communicated

by K.K.Kirti Under
Secretary to the Govt.
of India, iinistry of
Human Resource DevelopF
ment,Department of
Youth Affairs & Sports,
New Delhi.

b) No.C.28011/1/86~
Y.S.I.{Annexure-3)
d?ted 11.9.86 communi-
cated to the Govt. of
India,Ministry of Human
Resource Development,
Department of Youth
Affairs and Sports,

New Delhi.

c) No.C.28011/1/85-Y.5S.:

( Annexure-2) dated
— L he
/-___
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ii) Subject brief

4. Jurisdiction of the
Tribunal:

5. Limitation

6. Facts of the case :

18.2.86 communicated by
K.C.{apoor, Ueputy Secretary
to the wovt. of India,
dinistry of Human Resource
Development, Department of
Youth Affairs and Sports,

New Delhi.

Expunging of the adverse
entries for the year 1984 and

1985 and payment of T.A.bills.

The applicant declares that
the subject matter of the
order against which he wants
redressal is within the

jurisdiction of the Tribunal.

The applicant further declares
that the application is within
the limitation prescribed in

Section 21 of the Administra-

tive Tribunals Act, 1985.

The facts of the case are given below :=-

6.1, That the claimant was initially appointed as

Reformation Officer in Harijan and Social

Wielfare Department in the State of Uttar Pradeshs

—Zzu\Arean
—
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That in July 1931 the claimant was promoted

to the post of District Harijan and Social

delfare Vfficer.

That during claimant'’s entire service period
in the Harijan and Social ¥Welfare Department
in State of U.P. the claimant has unblemished
and excellant service record o his credit end
his work was always been appreciated by his

superiors.

That in fhe year 1981, the claimant was sent
on deputation to Government oi India as Youth
Co=-ordinator, nNehru Yuva Kendra and finally
he was posted at Bijnor where he worked till
June, 1987, i.e. till his coming back to his

parent department in the State of U.P.

That though claimant was working on deputation
to Government of India but his district
controlling officer within the district was
District ilagistrate of that district. As
District Controlling Officer, the District
ragistrate, was autnorised to approve the tour
programmes and other programmes undertaken

by the claimant in his official Capacity within
that district, counter-sign the T.a. bills and
etc. of the claimant and to write ann;al

character roll entries of the claimant.

AN
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That within the State, the State Controlling
Officer of élaimant was the Secretary, State
Youth ‘delfare Department, J.P.,Lucknow. The
State vontrolling Officer was empowered to
approve the tour programmes undertsken by the
claimant in his official capacity ocut-side
the district of his posting but within the

State of U.P.

That in wovernment of India, claimant was under
the subordinationof Secretary, Department of
Youth affairs and Sports under Ministry of
Fiuman Resource Development, Shastri Bhawan,

New Delhi. ~ll the bills including T-A- bills,
medical pills, etc. of the claimant, counter
signed by the competent authority are sent to
the said ministry for its payment. Here it may
be clarified that claimant was receiving his
salary through draft directly from the said
ministry as the district or the State Controllinc

Offices have absolutely no concern with it.

That claimant was working in Bijnor on
deputation to wovernment of India since 1982.
That in 1984 the then Sri O.P.arya, District
Magistrate, sijnor was transferred from 5ijnor
and Sri D.S.Bains took over charge as District

stagistrate, sijnor but in thex year 1986 Sri

Tz e

/—

AN



6.12.

S\

D.S.Bains was also transferred from pijnor
and another officer Sri K.K.S5ingh took over
charge as District Magistrate, Bijnor from

Sri D.S.Bains-

That during initial days while working with
Sri D.S.Bains in B8ijnor claimant had good and
cordial relations with him éut soon after
claimant cane to know about the real character
and the multifarious, unfair and illegal

dealings of 5ri D.S.Bains.

That Sri D.S.Bains also sought co-operation of
the claimant in his unfair and illegal dealings
and tried his best that claimant should also be
envolved in the said activities and be benefitted
(illegally) from it but claimant being an honest
sincere and dutiful person refused to co-operate‘
in the unfair and illegal dealings of Sri D.S.

Bains.

That since the claimant did not support/
co-operated in the unfair andk illegal dealings
of Sri D.S.Bains rather tried to perform his
duties honestly, sincerely and more cautiously,
Sri D.S.8ains became visibly annoyed with
claimant and was keeping a grudge against the
claimant so much so that he left no opportunity

to harass the claimant-

*,Zg_\&\*“\
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That it is not out of place to mention here
thst while working in sBijnor claimant was not
awarded any adverse entry by the then District
Magistrate, Bijnor from whom Sri D.S5.Bains
took over charge or by the successive District
Magistrate, Bijnor who took over charge as

District islagistrate, .Bijnor from Sri D.S.Bains.

That while working in Zijnor on deputation
claimant's work was very much appreciasted by
his superiors and others except by Sri D.S.
Bains. Even Sri Kripa iNarain the former Chief
Secretasry oi J.2. and Ex-Vice~Chancellor,
Pantnagar University appreciated the work of
claimant very much and gave an appreciation
letter in pursuance thereof. A copy of said
eopreciation letter dated 12.7.56 is being

annexed as Annexure No.l +to this application.

That solely out of malafide considerations
and only to harass the claimant Sri D.S.Bains

gave an adverse entry to the claimant for the

year 1984 and agaein for thex year 1985 which were

communicated to claimant vide letters datéd
18.2.36 and 11.9.856 respectively. Cdpies of

letters dated 13.2.85 and 11.9.86 are being

annexed

herewith as annexures No.?2 and 3

@\@\AM

to this application.
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A

That béfore giving the aforesaid adverse

entries for the years 1984 and 1985 respectively
Sri D.S.B8ains neither asked for any explanation
for the same nor gave any warning to the said
effect, nor made any inspection note and
neither communicated any specific charges/

instances for the same-

That a pergsal of theé said adverse entries

which were the only éntries adverse in nature,
in the entire service record of the claimant
would itself indicate that it is given only

out of malafide consideration éhd are prejudicia.
in nature as tnhe work, performance and conduct
of cleimant was always found to be appreciable

by his superiors and others except Sri D.S.Bains-

That prejudice and malafides of Sri D.S.Bains

who was also the District Controlling Officer

"against the claimant are also apparent from

the following facts.

That the various T.A. bills submitted by the
claimant for his approved official tours
undertaken were deliberétely kept pending by

’Sri D.S.Bains in his office even without asking
for any explanation if required from the claimant
o0 that they may become time barred and after

Sri D.S.8ains’s transfer from Bijnor the same

T ZuLasee
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18( b)

18( c)

138(d)

18(e)

were returned to claimant without counter

signature on it-

That most of the requests made by the claimant
in discharge of his official duties to Sri
D.S.Bains were either deliberately not granted
or delasyed by unnecessarily diverting the

same tb A.D.M. who had absolutely no concern
with the matter and in any case is of the .
same rank as of claimant-and who is not competen
to report on such matters. Copies of some of

the said letters are beinyg filed herewith as

Annexures No-4 tg 7 to this application.

That several letters written by claimant in
discharge of his official functions to Sri D.S.
Béins for signatures were unnecessarily diverted
to other officials who have no direct concern
with the matter. Copies of some of the said

letters are being annexed as Annexures No.8 & 9

to this application.

That in many cases, even the orders were not
passed by Sri D.S.pains only onecause it was
tforwarded by the claimant. Copy of one of such

letter is obeing filed herewith as Annexure No.10

to this application.

That Sri D.S.Bains deliberately created hurdles

~Zuiclion
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whenever he could cease an opportunity in
discharge of claimant’s official duty- On
several occassions, despite written requests,
claimant was not provided with vehicles though
it was urgently required by the claimant for
discharge of his official duty. Copies of

some of said letters are being annexed as

Annexures No.11 and 12 to this application.

That claimant made a representation dated
11.5.87 against both the adverse entries given
oy Sri D.S.Bains. A copy of representation

dated 11.5.87 is being annexed as Annexure No.13

to this application.

That when no action was taken on the said
representation dated 11.5.87, claimant again
sent a reminder dated 23.6.87 of thes said
representation. A copy of the reminder dated

23.9.87 is being annexed as Annexure No.l4

to this application.

That also aggrieved by not counter signing the
Tene bills of clsimant by Sri D.S.B8ains,
claimant submitted a representation dated
11.5.87 alongwith copies of T.A. bills for its
payment thereof. A copy of representation dated
11.5.87 and its reminder dated 23.9.87 are being

filed herewith as Annexures Vo.15 and 16 to

—ZulL e
J=rica

to this application.
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That upon making the aforesaid representations

the claimant was informed vide letter dated

\19-11.87 that since his T.A. bills have become

time barred therefore its paymentrcannot be
made and the matter regarding his adverse
entries has already been taken-up with the
concern officials. A copy of letter dated

19.11.87 is being annexed as Annexure ino.l17

to this application.

That it may here be clarified that the T-.A.
bills are raised only when their tour
programmes are approved and if the competent
authority himself delays in'approving the tour
programmes, thevofficial who undertook the

tour should not be made to suffer for it.

That in July 1987 the claimant was relieved
from Government of India and sent back to his
parent department as Harijan and Social Yelfare

)
i

Cfficer.

That the claimant is presently working as
ilanager, Rajkiya Unnyan Sasti, Kalyanpur, Kanpur
undér Harijan and Social ilelfare Department,

Government of U.P.

That claimant's further promotion is due but

the aforesaid adverse entries for the years
ZuKkha
—_—
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19084 and 1985 will create so many problems

in the way of claimant's promotion.

That when no action was taken in pursuance

to letter dated 19.11.87 contained in

l\_——ﬂ"—_-—_—-_—_—\——ﬁ
Annexure No.15 to this application the
/\

claimant sent yet another representation/
reminder dated 17.9.88, a copy of which is

annexed as Annexure No.18 +to this application.

That even when no action was taken on the
represent ation dated 17.9.88, the claimant
was left with no alternative but to file this

claim application before this Hon'ble Trihbunal.

7+ Detsils of the remedies : The applicant declares
exhausted. ‘

that he has availed of
all the remedies available
to himy details are as
follows :=-
a) Representations dated
11.5.87 and 23.9.87
contained in Annexures No.
13 to 16 to this applicatio:
b) Representation dated
17.9.88 contained in
Annexure No«18 to this
application. N

kb
- ',“f”,_,,,,f——ﬂw”
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8. Matter not previously £&ked The applicant further

filed or pending with
any other court.

9. Reliefs sought :

(€] Q

declares that he had not
previously filed any
application, writ petition
or suit regarding the
matter in respect of which
this application has been
made, before any court of
law or any other authority
or any other Bench of the
Tribunal and nor any such
application, writ petition
or suit is pending before

any of them.

In view of the facts mentioned

in para 6 above the applicant

prays for the following reliefs:-

(a)

(b)

guash the adverse entries of
the claimant for the years
1984 and 1985 as contained
in Annexures No.2 and 3
respectively to this
application or in the
alternative direct the
respondents to expunge the

aforesaid adverse entries;

direct the respondents not
to give effect or suspend

the said adverse entries

contained in Annexures No.2

and 3 to this application;
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A
Q& (cl—direct the respondents-do
) cqﬂfS)}ﬁ‘ .ﬂ”‘ chaar—and—reake—meymont of—all
vyﬁ% @'WQ» : thampe adipe—Teiobille—oithe
b gl P Chadmopi-whieh—have—beeomne
éﬁ‘g}ﬁ\rﬂ \A{: W thme—bramretre—sbabedmim—the
2 "SM’ 1,9,-3@' r-ep-Pe-eeﬂ-rba’tmT'd'a'beé—LL-ﬁ—S7

(d) allow all other consequential

reliefs;

(e) allow such other reliefs which
this Hon'ble Tribunal may deem
Jjust and proper in the circum-
stances of the case and in the

interest of Jjustice; and

(f)allow this application with

cost to the claimant/applicant.

10. Interim order, if prayed for :

Pending final decision on the |
application, the applicant seeks
issue of the following interim
order :-

This Hon'ble Tribunal may be
pleased to suspend the adverse
entries contained in Annexures
No.2 and 3 to this application
so that it may not create any
problem in the further @roﬁotion

of the claimant which is due.
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11. Particulars of Bank Draft :

i) Name of the Bank on
which drawn.

ii) Demand Draft No.

iii) Date

12. List of Enclosures : Annexures No.l to 18.

Demand Draft of R.50/- as

Application fee.

Verification.

I, Zahid Ullah ¥Xhan, son of Sri Hamid Ullah
Khan, aged about L, years, working as Manager,
Rajkiya Unnyan Basti, Kalyanpur, Kanpur, do hereby
verify that the contents of paras 1, 2, 3, 6, 7, 8,
11 and 12 are true to my personal knowledge and
paras 4, 5, 9 and 10 are believed to be true on
legal advice and that I have not suppressed any

material fact.

APPLICANT.

Lucknow, dated,

.10.1988
10.19 Through:

(" Anil Srivastava )
Advocate.

To,
The Registrar,

Central Administrative Tribunal,
Circuit Bench,

Lucknow. \A\&NﬁXA/\\\

/ .




In the Central Administrative Tribunal, Circuit Eemch, &

Sitting at Lucknow. - \7’
JeANo. of 1983. p\g\]
- Keg.no . of 1983.
\{4 —
4
- Zahid Ullah Khan. —-meeem A0 11 cant /Claimant .
. Vs.
Union of India and others: = =mwe- Respondents/Opo-par+1es
AN N F YT 28 m,.‘_ c— e I
, °
[ e Pactia AL ot ) A I .

e D o

Govind Ballabh Pant -
~=—University of Agriciiture & Techaology
PANTNA{} R——263145
INDIA

P - Phone : OPF{ca 2
- TELE. 1

<. ¢ BESI.
Gram : /PANTVARSITY, PAN'I'NAGAR

/_’ , Kripa Marain

: f;’ICL CHANCELLOR

........................................

~ . ,/, R P N
i

s

n IR AT TONE AN Y LIS OTTON
A0 wWnlM I MAY CUBbCERN

This is te eoctify that Shri Zahidullsl Khan; Youth Coord:md wr,
. - Nehru Youth Kendra, Bijnor, U.P., under the Ministry of Human 4

Rescurces and Development (Departmcnt of Sports and Youth Aff_éi.rs)_,

i
1

Govt, of India, has organised nine-days Youth Leadership Traifling‘ |

‘Camp from the laft week of Fenruary, 1986, at. ms Universi’ty.,, The
. _'___4__-————**-—-. .

B K"’L’ __,-’—\

N : ' Gamp was a grand‘ success, owing mainly to dmiuation ande)sincere '\

hargbork put in ty Shri Khan,
M

I have been highly impressed by his zeal and utter devotion - —
¥ . . ) , c e

to Auty 2 o ' ’ TN

————

o)

I vdeh hin all snccess—in 1ite. ‘ [/ ‘ [}
g ANE P ;

/ ( Eripa xjiargl'n"‘)/’f'_

Wi ce~Chancellor
126 7.128€ C :

i

- ]
~ .
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In the Central Administrative Tribunal, Circuit Bench,

TTWSRT

Sitting at Lucknows co )
PSR e Y 3
“" i
Zshid Ullgh Khan. --=-=ipplicant/Claimant .
Vse. f
Union of India and others. - =-—w-- Respondents/@pp-parties;

’ 'ﬁgglszergg.
con cnt’-&l. '

Ho ,C 28011/1/85-Y,8,.1
Government of Indin
Hinlotry of Human Resource Devolopncnc
: (Dgptt. of Y.A end 8ports )

New Delhi dated tho 18th February, 1966,

)

Shri Zahud-ullah-hhan, : : . .
Youth Coondinetor, :

Hehru Yuvg Kenlra,

Bijnor,

Gubjo»tx- Aunual Confidentinl agport for tho year 198@ -

Communication of advoroo aommento,

.91?' . . ' _‘_' . " ‘

I am dircoted to say thet tho ROporting Oftioor
hos nodo several edvorso romaerko in your Annual

~Confidential KReport for the yoar 1964, Accordingly ' Y

to this heport, you havo beon found professionally in-
competent, lacking direction and foresight and h:uving

no organlsatiouul skill. It hao been found that your
dovotion to duty and coucitment t the tasks assigned

to you havo been only averaye; your human rolations

havo been very poor end public relations have been

vory bad., Intelloctural lonosty has been wuiting in A

you, your creattvity is poor and you had no innovativo -

11ty. Your integrity hus also been raeported to

bo doubtiul¥, The repeated oral wurninzs ol the . T
Roporting Officer could have offected no lmprovement
in your bohaviour and working.

2. You are advised to seind your explenation, 1f any,
in this re_urd to this Department within a period of
one ronth,

Yours iue{tnhfully
\vN~ SR ’
N - AT

,_/&\)\ A .
) N
. . . T t v
Uc’,’;_; A N A S A R Wi AV DL Ali‘:{iﬂ;
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* . Ministry of Human Resourso Doyelopment t

-Shri Zahiddullah Khan,

T e s

Siiianac o S
o ek e - Semtemoes oy oy

= ———:‘:—L_——‘N
Circuit Bench,

In the wentral Administrative Tribunal
s 3

=21ltting at Lucknows

Cﬂ-z%-ﬁ\Io- of 1983. \9
regeilo. of 1983. A513
Zahid Ullah K .
3 N Khan Toee-Apolicant /Claimant
Vs.

Union of India and others.

------- Respondent s/Opo~partie

———r

I

——— AN E XU RE No. X
g é %o E
nn ontinl,

H~.C 28011/1/86-¥.8,3

Government of Ind a ,

(Deptt. of Y.A & 8ports

‘

New Dolhi dsted tho 11th Soptomber,1088,

A 7 : ‘ . e
. + : ' - : -
. L . a N
’ ' . N .« <

. ghy. Zahiddulldh Khan, Youth Coordinator, Nohet, -
Yuve Kendra, Bijnor 10 hereby informed that his .
Oonfdiqntiai Report for the year 1986 contains .ho
adverso remsrks as inilcated in the Annoxuro.

8. In case, Shri Xhan wishes to represent .
against these remsrks in his confidential report
he may do 8o within 30 days of the receipt o

this nemo. S o

L

e

1.
]

[\_/MM " C :
. (R.K.Baini) . ’ : ! . \
- Under Seorefary to the Govt.of-Ind.;a- :

]

Youth Coordinutor, : ]
Nehru Yuva Kendya, "
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1 (a) Dw g the 1eport1ng Nrricer agree
: with ali that is recorded-under
"Part II by the fricer, if not
innurerate precisel, tﬂe extent
‘of dis~ggreeuent and the reasont
thereof, S

i

J*  (b) Gencral comments on the results

ﬁﬁm - achieved and the %uality of

o knowled e, dele ated authority
and conceptual and protessional
okills on the job.. ;

8.( Comment clearly and in unambigous

A terms on the following attributes

s of the Dfiioer in relatina to hig
; " perfoimance, R

{ 1) Commitment to the tasks agsigned

.~ 11) Human relations (His conduct with -

his colleagues, superimrs and

gubordinates) and capacity to goﬁ

uork done,
111) Dewtion to duty

1v) public relatibifs *(1ncluding
. 1liss04 with State Go vernment/
S district level department of
the State Gove.nments,"

¥J v¥) Intellectual honesty
and. innovative quali&ies -

o
vi) Integrity -
J. Please indicste if on auy ol the
items in this -sart he e art.oaz
O0f{icer art L. “serel ¢ Ceritson

oXr nral Worhi.

"o PRI
o ¢ welLng

" His performance 18 of.

creativity

L -

po\M

Annexuro.

. - . ‘ ) Al. ‘~.v
He 1eoka organiSationul -
gklll, In tzainingiprogranqcﬁ

effect on the participenco
was found misd-ng, ) ‘

very poor guality.'ﬂe
lacks initiative and
professional ability,*

Average -

Poox

Average

 Very béd.-

Lacks 1ntellegtual .
honestry, Creativiﬁy '
end innovative qualit*es
very poor. :

Jotaily doubtful.

T onove not found any
oo~ vasent n thi- 9flicer
R ;wzr uvusr reference
ﬂimﬁelf to he

0 &Z I

x
3 PEERE I
PR P}’?—L :‘
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In the Central Administrative Tribun
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sitting at Lucknows ) é
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’ Z.ahid Jllah Khan. =TT Applicant/Claimant
Vse
Union of India and others.
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In the Central Administrative Tribunal, Circuit Bench,
Sitting at Lucknows. 2.

O.A.No- of 1983. P\é\/l
Reg.No- of 1988.

Zahid Ullah Khan. e 0011 cant /Claimant
VS . .

Union of India and others. = -—-—=r= Respondents/@pp—parties

————n. Rt e E
. ] -0 T i h L - r’,/
- Pgar fe wreT /
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In the Central Administrative Tribunal, Circuit Bench, i

Sitting at Lucknows \,\\
O«A.-No. of 1983. QN - o

_ Reg. o of 1988. PS'\D -

v —_—
. Zghid Ullah Khan. e Applicant/Claimant.
Vs. |
~Union of India and others. - =-———= Resoondents/@po-partles
ANMNEXURE No.7
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In the Central administrative Triiunal, Circuit sencn, —
Sitting at Lucknows
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL CIRCUIT BENCH,

LUCKNOW | @

O.Ae NOo 109/89 (L)

Z.U ® Khan - Applicant
Versus

Union of India and others  =-- Respondents

APPLICATION FOR SETTING ASIDE ORDER DATED 21,2,90

FOR EXPARTE HEARING

The abovenamed opposite party no.2 respectfully

begs to state as under :-

That for the facts and reasons stated in the
accompanying Counter Affidavit it is respectfully
prayed that the order-dated 21.2,90 for exparte hearing
may be set aside and the attached Counter affidavit may

be taken on record.

Lucknow,
Dated: 2\- 39 )/:\“0"/}? [
( Apjoop Kumar )
Advocate

Counsel for opp.party No.2.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL CIRCUIT BENCH,

LUCKNOW
O.A. No, 200/89(L)
Z2.U. Khan -—— Applicant
Versus
Union of India and others --- Respondents

COUNTER AFFIDAVIT ON BEHALF OF STATE OF U.P,
OPPOSITE PARTY NOo2e

I, Smt., Maya Jagdish, aged about 41 years wife of
Sri Jagdish Srivastava at present posted as Section
Officer in Yuva Kalyan Anubhag, Civil Secretariat,
Lucknow do hereby solemnly affirm and state on oath as

under :-
v

1, That the deponent is theﬁg:uhbw &%\-uuv W
Hbhoy el Ateuluak - Loddanes. A
and as such is fully conversant with the facts of
the case. The deponent is dQuly authorised to file
Counter affidavit on behalf of answering opposite
party no.2. True copy of the authorisation letter

is being filed herewith as Annexure No, CA-1l,

2, That the deponent has read the contents of the
application suppo:ted with an affidavit of Z.U.Khan
(hereinafter referred as an affidavit) and after
fglly understanding the same is filing this Counter

affidavit to controvert the same,



3.

4.

_The photocopy of the letter Noa

A Gla2-

That the contents 6f the affidavit except para 6.6
do not relate to the answering respondents and the
same relates to the department of Harijan and Social
Welfare, Distt. Magistrate Bijnor opposite party No.3
and Sri D.S. Bainé%i#jgghce need no comment. However
it is stated that in the year 1981 the applicant was
1n}/ 1ﬁy/
appointed as Youth Coordinator Nehru K Yuva Kendra
Bijnor on deputation. It is further stated that
Sri D.Se Bains‘éﬁ;‘ Jthe then District Magistrate Bijnor
had recorded adv:;se remarks in the confidential
report of the applicant for the year 1984 and 85.
The then District Magistrate Bijnaur sent those
confidential reports to the Government of U.,P. and
the same were forwarded to Union of India duly
countersigned by Syi B.S. Saxena the then Special
Secretary to Government U.,P, and Syi M.M,Vérma
Special Secretary to Govt. U.P., for necessary action.

S€L St K]RE

o
Yo—-ti—&8 LEo% [So~vh.ca-Rp /o ) 3—&—19&4 %
dated 12.7.89 and, 3092/50 Y.K.£1987 dated 16.9.87

are being annexed herewith as Annexure No. CA-2 and

@'3.

That in reply to the contents of para 6.6 of the
affidavit it is stated that the same relates to the L
Te.A. Bills regarding which relief No.(C) in para 9{32&4
has already been deleated vide Tribunal'’s order dated
7489 hence the same are irreverent in the present
case., However it is stated that vide letter No,
122/A11-86 dated 30th June 1986 the then District
Magistrate Bijnaur reported that the T.A. bills
submitted by the applicant was false and-the Govt., of
U.P, hziiegly forwarded the same vide letter Nos.
461/50-¥.K.-17(N.Y.K. )/86 dated 10.3.87 to the Union

of India for necessary action. The photocopy of the




e

letter dated 30.6.86 and 10.3.87 are being filed

herewith as Annexure No., CA-4 and CA-5,

5. That the file of the case was under process for
instructions and the same was received late from last
department therefore the Counter affidavit could not
if beaficla

be filed earlier and the delay/&& mjny iskliable to
2

be condoned and the order dated 21.2.90 also to be

set aside.

Luck ' . |
uc 20‘*' M”,WW M . Tegdanlly '
Dated: —_—

DEPONENT

VERIFICATION

I, the abovenamed deponent do hereby verify that the

contents of this Cougter affidavit from paras T

e PATN
to L\{*P@tﬁgre Eakkevad trlu} to my own knowledge on the
2N
basis of records and th@se of paras te & PA?A»

Vo {adnty
are believed by me to be"'ﬂru.eL No part of it is false

and nothing material has been concealed, so help me God.

M Do AL

DEPONENT

1, R Fonedeov.p ) ’

. &dvocate- do hereby declare that

the person making this affidavit and alleging himself to be
Sri.wlr' \W\W"J\ is the person who is known to me from

the perusal of record produced before me in this case.

%K Pl

Solemply affirmed before me \on the day of &I' 37q~a"'0n—
1990 at asMo/pe.mes Who has Been identified by the
aforesaid.

I have

atisfied myself by ex
he understan

Nining the deponent that
ffidavit which has been
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BEFORE CENTRAL ADMINISTRATIVE TRIBUNAL,

CIRCUIT BENCH, LUXNO4.

O.A. No. 200/88(L)

F,Fet

Zahid Ullah Han -

Applicant
Versus
Union of India and others - Respondents.

APPLICATION FOR CONDONATION OF DELAY IN FILING

COUNTER AFFIDAVIT

The abovenamed respondent No.4 respectfully begs to

state as under :-

1. That due to inadvertance the Counter affidavit
could not be filed earlier,

20 That the delay is bonafide and is liable to be condoned.

Wherefore it is respectfully prayed that delay in
filing Counter affidavit may be condoned and the attached

Counter affidavit may be taken on record.

Lucknow 3
Dated :|4-2-Ge
u—i—! ﬁ n %'{\9 K\M
( Anoop Kumar )
Advocate

Counsel for the respondent No.4.
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BEFORE CENTRAL ADMINISTRATIVE TRIBUNAL CIRCUIT BEICH,
LUCKNOH,

" OoA. No. 200/88 (L)

Zahid Ullah Khan ' oeo Applicant
Versus

Union of India & others. <+« Respondents

COUNTER AFFIDAVIT ON BEHALF OF SHEBR D.S., BAINS,
RESPONDENT NO.4 TO THE APPLICATIQN?OF ZAHID ULLAH KHAN,

I, Sri D, S, Bains, aged about 43 years, Son of
Late Sri Babu Ram Bains, at present posted as Special
Secretary to U.P. Government, Industries Dapartment,

Lucknow do hereby solemnly affirm and state on oath as under:

kl) That the deponent is opp.party no.4 and as such

is fully conversant with the facts of the case. The
deponent has read the contents of application f£iled by .
Zahid Ullah Khan (h2reirafter referrocd as an applicant)
and after fully undorstanding the same is £ ling the

Counter Affidavit to controvert the same,

(2) That the contents of paragraph 1 to 5 of the

application do not concern the deponent., Hence no comments,

(3) That the contents of para 6(1) to (4) do not

concern the deponeat, hence no comments,

(4) That the contents of paragraph 6(5) of the
application is not disputed, )

(s) That the contents of paragraph 6(6) of tho
application does not concern the deponent, hence no
coaments,

( contd.oo2)
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(6) That contents of paragraph 6(7) of the application;
. | c

no comments,

(7) That contents of paragraph 6(8) of the application:

RO corments,

(8) That contents of paragraph 6(9) relates to the
deponent only in so far as it relates to deponent taking
over charge 08 District Magistrate, Bljnor. The deponent
took over charge as District Magistrate, Bijnor on

24,11,1983 and relinquished the charge on 2.7.1986.

(ofo ~m

| at the allegations made against the deponent in
para 6(10), (11) and (12) are totally falses, mischievious
and atrocious, The same have baen levelled by the
applicant to cover up his own shortcomings and éisdeeds and
to divert the attention of this Hon'ble Tribunal. The

allegations are denied,

(10) That contents of paragraph 6(13) of the application

does not concern the deponent, hence no comments.

(11) That in regard to para 6(14) of the applicatiom
it éay b2 stated that the deponent recorded the adversc
entryies against the applicant purely on morit aﬁd on
objeciive assegemant of the applicant®s work and conduct
during the reporting pezriod. The appreciation letter
referred to by the applicant is of 12,7.86 while the
subjoct matter of the application relates to adverse
entries for 1984 and 1985,

(12) That contents of para 6(15) are aémitted partially
only to the extont that the applicamt was given adverso
cntries by the deponent in the annuval confmdent;al
reports for the yecar 1984 and 1985, The deponent recordcd
th2 adverse entry based on knowledge of personaﬁity traits

(COntfdo PP | )
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and working of the applicant after closeiy wvatching his
. . 4
i activities,

(13) Ihat in regard to para 6(16), it is to be stated
that the entircs in question wore recorded in ths annual
confidontial report of the applicant oﬁ'an objectivo
agsegsront of the woerk and eonduct of the applicant. ThO/L,/
| applicent wag warncd orally & number of times regarding Army
lapses im his part but ko did not improve even rparginally
so much so that thce ddponent was compelled to write to the
gndor Secretary, Govt, of India, Ministry of Youth
Affairs and Sports, Now D2lhi for transfer of tho

applicant out of district vide D,0, letter No. 72/ST

dated 13.6.1985 - Annexure-I stating that the applicant

has lost senss of balance and proportion and that there were
' numerous ccmplaints against him even regarding his
character., This wac followed up by remindor datcd

3.10,1985 (Anpenure-II).

(14) That contenté of para 6(17) of the application
is not admitted and it is denied that the entries wvere
& rocorded out of ény ralafide consideration. The deponeat
| has no commsnts to offer on the averment of the applicant
: ) that his work and conduct wags found to be appreciable
41{ by other officers, only thiag the deponont can say is
that the cntries recorded by the‘depon§nt are based on
objective asscssment of the work and conduct of the
applicant during t he relevant period. Thae Character Roll
of the applicant is maintained by the Administrative
Department of the applicam viz. Harijon and Social
Welfare Department of Cove, of U.P. aﬁd that department

ean corment on it. That Dzpartment has, hovever, not

E ~ been made a party by the applicant.

| U
' (contd,.od)
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(15) That in rcgard to para 6(18) (a), the deponcat
submits that the work relating to ToA, Bills ctc.is looked
afGer by a designated officer. DM, does not 1look to these
matters directly at his own level. The deponent used to pass
on all such papars with his orders to concernced officers
the very sam2 day or next day. The T.A. bill of the
applicant did not rcmain pending with the deponent.
Thercfore my insinuvation that the ToA, bills of the
applicant were kept pending or that their payment was
with-held by the deponent is not only bagcless but also
irzelevant in so far ao the application relates to
expunction of adwvorse entries avarded to the applicant in
the years 1984.and 1985. In my case, if the applicant did
not get payment of ToA. bills in timeo it must have been
becauce of some particulars wanting or shortcoming in the
TsA, bills, The T.A. bills referred to by the applicant
must not have becn prepared and submitted as par Govt.
orders/ac per rules os is evident from deponent's D,O.
letter Wo, 122/37 ?é%/as. dated 30,.6.86 addressed to the
Sscretary to Govt, U.P, *'Youth Welfare Department, Lucknow=
Anncoxure-III, In any case the relief sought by the
applicont in regard to T.A, bills has bzen ordered by the
Hon‘’ble Tribunal to he deleted. Therefore. 1t is now

T S
no more relevant.

m—

(16) That in regard to para 6(18) (b) and (c) of the
application it may be stated that as Collector and District
Magistrate the deponent called for report from A,D.M. (D)/
Distfict D=velopment Officer or their concerned officers to
ensure that the work is executed as per Govt, Orders/rules.
It is incorrect to say that the report was calied for

from other officers to delay the matters,

(17) That contents of paragraphs 6(18)(d) and (e) of

the application is not admitted. AnnexureNo. 11 and 12
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the applicant,
on Manexure 11 £iled by the applicant ﬁoukd show that the

pB\M

e

1

filcd by the applicant do mot bzarout the allegation of

On the contrary ordors of ths deponent

deponent had passed orders to make vehicle available to the
applicant on the same date on which the note was put up

by the applicant., Oa anoth2r note dated 1;8085 Anpexure 11..
from the applicamt for a vehicle, it wvas é@quired as to

vho had fixed the programes, The applicant submitted a

note in reply on 5.8,85 but nothing has:been indicated

as to f£inal outcome in the matter. It(isg therecfore, not
possible for the deponent to offer any comeants, Annexure
12 is a note dated 11.1,1985 from the:applicant ashiing for
vehicle for two days on 17 & 18 January, 1985, It would |
b2 evident from the notings on this Snnqxure that orders

vere given to makec a vehicle awvailable to the applicant,

(18) That céntents of para 6(19) of the application
needs no corments, ‘ |

(19) That in regard to para 6(20) of the application,
it moy be stoted that the representation of the applicant
against the adverse entries wore reforred to the deponent
by the D.i., Bijrmor in January, 1989. The deponent
required records from Bijnor for sending his coxments.
Complete rcocords have still not becoms available, Efforxres

it is said are being made to leccate and collect them,

éﬁnnexura Iv)
(200  That para 6(21), (22) and (23); the applicant's
clain rogarding payment of ToA, bills has not been admittcd
by the Hon'ble Triburmal and ordercd to be deleted. Honce

no carments on this para of the appli¢atien are submitted.
(21) That contents of para 6(24) doca g not concern the

depomc@t °
‘ (céntdo oo 6)
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(22) That contents of para 6(25) does not concern

the dcponent.

(23) That contents of para (26) does not concern the
deponent,

) (24) That contents of paras _6(27) and (28) needs no
: comments, as neither the representation dated 19.11.87
nor reminder dated 17.9.88 referred to by thz applicant,
,;1§§é§ﬁ&?\ is addressed to the degponent,
¥ LSO
A (262  That the vwork and conduct of the applicant had

not becn upto the mark and the adverse entries sz;en

Xﬁ&gim to him in 1984 apd 1985 represented the honest assessment

. Of the deponent regarding the work and conduct of the
applicant. Theéér/uere complaints against him from public
about his work and conduct. The papers relating to their
complaints are not forthcoming and efforts arc being
made to locate them as would be gvident from D.M. Bijnar's
letter Fo. 398/7.3f _1989 dated 6,9.89. Copy annoxed as
Annexure IV, \

(26) That the deponent further submits that the

varidns wild allegations that have been made by the

Y- applicant in paras 6(9), (10) and (11) of the application
oyt are vagee, false, unfouwnded and presumptive and
bearout the mental make up of the applicant., The deponents®
letter dated 13.6.85 (Aanexure-I) addressed to the Under
Sacretary to the Govt,of India, Ministry of Youth Affairs
& Sports, New Delhi, regarding applicants’ {ransfer rofer
to this aspect of his personality., The épplicants'
.1nte11ectua1 level and his capabilities wuld be ovident
from a mere reading of his representatibn regarding adverse
entries- Annexure 13 of the application. On one occasion

the apﬁ%ﬁﬁg/;pplicant even submitted a draft of his own

l ’
; g?&&iz/// , , ' ( ontde..7)
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C.R. entry to the dsponent to bs signcd by him (deponent).
A photo copy ofthz same is annenncd as Annexure V.  to this
vritten statement, The deponent, howover.gavé his own
independent aésessment in the entry. There is no merit
in the applicant’s allegation that acdverse gntries
tere given out of my annoyance and grudge against the
applicant or to harrass him, The entries given by the
deponent to the applicant héve baen given with all the
sonse of responsibility attached to a xeporting officer
and the entries roprescnt truve and correct assessment

of the work and conduct of the applicant.

=
Lucknow:Dateds Dzpanen

1

VERIFICATION
I, D, S, Bains, the sbovenamed deponent do

hereby verify that the contents of this Counter Affidavit
from para 1 to 26 are true to my knowlodge on the basis
of records. MO part of it is falsc and nothimg material
haz been concealed, so0 help re God.]nza s

~ » Signed and vorified this 4 & aay of pckohon
1989 at Lucknow,

S .
v A
oY Lucknow:PRatced: Bapéﬁ;;;///)
. ‘ ,L/ )
4 . 10 1989
I know the deponent personally who has
signed before me.
| o
Soricl No. 5672 1 UG o gyer oo wasmnene b 0 ( KoDa SRIVASTAVA )
Scora (of affi7rmed) bYSﬂM~Q3MM%8\QJ : JOINT -.SECRETARY
do Govv . UY Inducsdan l-W-e&,S)M - HOME DEPARTMENT
( who was identified by by Sy P B Swvdolais fowd SECRETARIAT
2y e Govr oF VRN owe. Dapih. OV oot Qs
{ on the Lk Odolors 9 8L e e i C :
at Le.od R, " ’";09%'“:‘ - '09/‘ W s e dgponent has read the affidavi,

of .. 1GQ\Q° i NS ST tnd understands the contents thereof
&%NNA&ékﬂJ;Vé~7%£b%fN“LQfg@m&ﬁqilywvafﬁuv . ;

Recewv ¢« - ;‘\———'O\J"\/’

Judcra’ fate Courts; Sectidsa
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BEFORE THE ADMINISTRATIVE TRIBUNAL CIRCUIT BENCH, ..

LUCKNOW
. 0.A.No. 200/8@‘
- P@\
R Z2ahid Ullah Kha seee Applicant
1 \
Versus |
Union of India & ors. cess ReSpondent:s
ANNEXURE NO.-an
_ No ).2./5/ P
PR SA Y, T T DLk rg%s

ot &:hwammrzmo 2;@@& aawaameoe
o 3@9%@ in %hﬂs &ﬁs&e&e% fDP ‘Bh:‘) lnats t?,lamo o
505?89 X maaemm ihao Bosfs senso of %alomo ol - - . o
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g ' bgoiast bin owga fagnzmmg Me ehamkoag Ail ]
| - ny offer&o .fee iﬁpm@mﬁ havo geao in vamc. » io
* v .n %ho £1ta0n of thing Shot bG 10 famodictoly
ohafeoa K’roa %hﬂo Qiokxei@%o bng E‘a@ﬁ ) Gcﬁo aoe
desorvo to E'Qaaia in any ﬂaid pest, Yeu ordg -
(;hamforoo qumosm te imaaaato&y got hin %ranamrscﬁ

'
1
Lo
T M i eyt i

gl

out of thio Gﬂafsrﬁ@fso - \ |
T e
owl Roxow-ey ' o
‘ mmagegoog?gf ¥ ggh%g Egén%a&wﬁ%omo R
: . EOp0 a8 of Yca a
Y | [bstel Bhoroey .
: L o ‘
: = T
\ §
|
- N ’
. .
- ]



e AT T

P T

AP 2 g A

L WW&W&‘?E‘"W‘:“T - AT Sty - T
i B

>

BEFORE

THE ADMINISTRATIVE TRIBUNAL CIRCUIT BENCH,
LUCKNOW

A.No. 200/84
pE3 S

Zahid Ullah Kha (RPN Applicant

Versus

Union of India & ors. ves. Respondents

r
ANNEXURE _NO,—<

Boor ara xartyg PR ,
Pleaso rofor ?@ W Boﬂa 2etbor Weo‘?a/B?

dateﬂ 1309083 regardiag trenofer of 8rd Zohide

Ullah Hhaao‘Yenth caorﬁinator from thip aiotrleﬁg

Fo arﬁoro of his %ransfor fram this aigtrﬂeﬁ

have yob hseﬁ rocaiveds Rinaly axpaaitee

Yonro giaeero 179

_.(DoQ.Ba 1“0) '

8rl KoKoRAarty,
gggo;- tggoxt'etgrg to Covlo of
D nt of Youth Affelr
Bhaa%ri Bh"tmng Ry DomioD &pr }:BD
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- Zahid Ullah Kha

Versus

" Union of India & ors.
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BEFORE THE ADMINISTRATIVE TRIBUNA

L CIRCUIT BENCH,

0.A.No, 200/84

AZahid Ullah Kha seee Applicant
Versus
Union of India & ors. cesse Respondents
ANNEXURE NOig

o Ty osre 30 Aoso- 1989

TaTeT T e -1ty

T Riarar &, 1989
o

9T, ar{eg It of aterdld RET gaT F"?ﬂ&‘

Teiv & ToreafysryaY ot @19 & §ramg 8 ar geaT AT
TXT are T % s AToRy W osET WA X 30 Ay
% STITAY &1 EToEEl "oll6 © mr(rm*c’r-cfm'”ra ) Y
SIRT &1 of & fasy arg ¥ argy ¥ ommETyg fesnits 307
FemT IeTeT 1 Fa0TTor Feorte ot My oy y, TR TTResTIIE
FTepRTEe ot feg fie Y grTa FRY W | =En aTIT &N 0¥
¥ aTvETa Y RETR TR EovTol ¥ sTat ¥ ave wfEt
e gy ¥ | &7 foeg e ETeT uE :TT“T“ Tre N ot ary
STATRUETET =F 98 PR R = gvEy d gr Yfeatyra
TorTiteTeT Mvagy, st 15 sTopm 97 g Wz ordvn 2ar
I o0 9-9-89 & FmT WT ¥ FmeT gRARIT amraY off -

- Af SO J VU W S VUNDNUN- T S -, 3
g ¥4 ™ 'l-ﬂ- t(nfif"-' r-“qv“f N T I B i =Y ol I * G

sToat o7 WA O e TeT £ 1 gm vheTyTn aT 3 ot
Ord STR gTTa T T 3 & 1 ey fE N oot st feaf
TOSE G LY AreaT TR RTAT BT WT T ST 86 6AG
@ e ¥ Ert oy Swa 99 2 o7 ver ¥

U5zl N eTdTEr faaver Aty W 30w verT € 1 8T afm
oY TW“u Foadard I aT J8998 7T ' s TaTET
LR o orofmn N T B of © 98 woTsm TATaAT ot
¥ GETGOV OS9G R OAE ¥

FY P G“kK/ TS

AT ghowp i, boETTa g S
.ﬁ:]; 5 ll—\(—i

RIELS T“{,; sobo yTTRA,
1
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ke AGAINST SRt ZAMID-ULLA- Kipa! T/ E T E N
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Su ) Ao RECORD REQPRIING THITS I.S'”meﬁB{"{(/')
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{ BEFORE THE ADMINISTRATIVE TRIBUNAL CIRCUIT ?ENCH& ,

L LUCKNOH -
Lo 0.A.No. 200/8%
“' ' zahid Ullah Kha Applicant
> Versu
union of India & ors, V/ cene ReSp?ndem:s
‘, ANNEXURE _NO.<<
. ' N Y
Zahici Ullsh Khan
Yuth Co-Ordinater Nehru Yuvak Kendra ' ‘
" : Biinor. |
: . Jnore Ao 126 ) Date 28-6-87
Respected Sir, ‘

-~

4 dential repore you want W send for the year 1984-8'.‘5

&F k‘:yaém In this connection you have demanded from me the necessary
An€ A V'
sy 8 ormation as per Instructieny I am sending 01l  along with encleeures

In thic lettere Wfor an early actione //

A Enclesure all concermed
. el PabPers of
Sri par shen Singh Bams v Your g falthfully -
Yofe Se L ’ZL\M
Bbistt. Mggistraﬁa ' ('Zahﬁ;i?v“
jett Magl Ullah Khaa)
SO
| /
> &f < 1§57 '




- 4 L ’ /
\::?xe;ﬂé’- M A L P ;
o Distto Megistrata ng 4
f;l:ﬁ' Réinnr UL ’
TO:
By-nomg—
Yuwa Kalyza Sachlve |
Uttar Pradesh Shashena !
Sachlvalaya Luckiow UcPo
Nom 7. ] _ Dated__

Subjectt- Writing reviewing of Annual Confidential report for the year
1984 eof shri B3 2ahid Ullah Khea Youth Co-Ordinater Nehru Yuval?
0 Kaldrao Bijnoro UePo
;|.' f\ . :-‘l\ J
sig, 0 Sefcnce e 7o
In caml&rnce-bf the Govte of India dep artrent of spor ts 1etter

Y Noo Co 28011/1/85 Ys. 1 dated Febe 4, 1985 en the s ubject noted abova/:

%rom shri K.K. Kirt’a; under Secretary Govto _of India DePariment of Sports

i
o1 AAnanr Neb

. _elong 14 II! : persnal date
} o kar ole Od— € ' B Sd Y Cj;im

As-X TPl =l dlven J e reflerrod Yetter of the dePaEt

N e

You-moy ld.ndly give ﬁaea;emarlg ca {HE part IVth (enclosed in

fﬁblank as reviewing officer @24 s2nd all these concoming documents o the
' deparhrent of sports Ge ¥t of Indla £-r necess ary actisne
!

Part IInd ¥5e1f apprips

e -y _ -
i Enclc- As o | 4 Yours fai thfully
"'T in ttw coPles .
(DoSe Béng)
- , Distt- Magistrate
— e = ’ Bijnor UoPo
Noo_ A/ 5 Dated$- L 3
V Copy forwarded to shai KoKo Kirti, Under Secre&ary , Govts of

(DoSo B@S)

Distt. Megistrate
B 1jnor UePo
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a) Does the RePorting officer
- adree with all that is record=d
. under part II by the officer.
1f not » enuferate Precls ely the
extent of dlsagreement and the

reasons therefors Yes
*  (b) General comments on the results
) achietred . and the quallty of
' Perfoma’ﬂce and application of
kowlede’ delegniad authority
and conceptual znd Professional
skills an the Jjebe . Good

20 Commen t clearly =nd in wabgiquous

terms on the following attributes

| of the officer in relatdon to his

P . per formances

1) Comjlmez}t to the tasks assignedht Good

1i) Dewtation to dutye G ood
111) Humen relation& (his conduct with
his collegyees 7 miperiors and
sibordlnates) znd capacity o get
wrk drne) | _ , Good
iv) Public relatlons (including 1i=2i oon 3
Wl th state Govemment/di strict lewvel
dePartment of the State Gevernments Good
v) Intellecmal honesty. creatdivity ama
CmnovadVe qualities. Good .
vi) Integrjty. Good =nd satl sfactn
ry dintegrity certify
¥ 3. Please indicate if on oy of the 1tems
in this part the RePorting officer /V/@
r“.Q/’_‘ admini stered emy written or oral warning
o on B Comnsgalling and how the officer

reacted thereaftero

.....

Name In-Bleeck - oo e
letters.  DARGUN SOIGH “Hits

Designation 8- DistteMagistrate
Bijnor UoPo

Datet=-
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUT  BENCH

LUCKNOW,

ORIGINAL APPLICATION NO., 200 of 1988

ZAHID ULLAH KEAN eee ceo . APPLICANT
vis

‘&- - ' UNION OF INDIA AND OTHERS oo RESPONDENT ,

REJOINDER TO COUNTER AFFIDEVIT FILLED BY
RESPONDENT NO. .. 4,

‘I Zahid Ullah Khan aged about 45 years
son of Shri Hamid Ullah Khan working as Manager,
\y\ ‘'Rajkiya Unnayan Basti, Kaléyanpur, Kanpur do hereby
A §§9)>\ solemnly affirm and state as unders-

::::iéﬁ \fQ(§> : 1) That the aforesaid person is the applicant

”f himself, as such he is fully conversent with the facts

and circumstances of the case,

2) That the contents of para 1 to 8 of the
counter affidevit do not call for comments as they
do not controvert or deny the statements madq\fn the

original application by the applicant, N

N\

.

3) That the contents of para 9 of the counter
affidevit are ca:egorically denied and those of paras
6(10),(11) and (12) of the original application are
reterated as correct. The respondent has failed to show

A

(contd.‘.....'..z)
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or cite any example for ‘dlleged short - commings
and misdeeds as alleged while on the other hand

the =pprp applicant was given commen@iation letter

by no less a person than the farmer chief Secretary

of the Govemnment of Uttar Pradesh and which is

filded as Annexure No, I to the application.

4) That the contents of para 10 of the

counter affidevit do not call for comments. o

5) That fhe contants of para 11 of the
counter affidevit are denied, The conduct of
Respondent No, 4 as stated in the body of the
original application will show that the adverse
entries for the year 1984 and 1985 were given to
the applicant only out of ill-will and malafide
considerations against the applicant, However,the
contents of para 6,14 of the origimal application

have also not been denied in the said parae.

6) That the contents of para 12 of the
counter affidevit, sofar it is contraty to para
6015 of the original application is categorically
denied and those of para 6,15 are reterated as
correct, the adverse entries were given only out

of malafide considerations,

(Contd.'.......?:)
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7) That the contents of para 13 of the
counter affidevit are categoricaly denied, The
apmlicant has absolutely no knowledge of the
letters dated 13-6-85 and 3-10-85 filed as
Annexure No. I and II to the counter affeédevit,
The answering respondent be put td strickt
judicial proof that the alleged letters are
gentine letters, Otherwise also;igithe

character, behaviour and the woéiggf the
applicant was so bad than why he was not chargesheete
or any show céuse was asked from him or at least
he should have been warned or informed in writing
instead why he was allegedly only warned orally
as stated in the para, If his work and conduct
was so poor, why the Respoﬁdent No. 4 4did not
choose to give him anything in writing or any

enguiry was set up to evaluate his work.

8) That the contents of para 14 of the counte
-r affidevit are denied and those of paras 6,17 of

the original application are reterated as correct,

9) That the contents of para 15,16 and 17

of the counter affidevit are denied and those of
para 6,18 of the original application are reterated
as correct, The log book of the vehicles in question
will show that they AXe were not utilized by the

applicant because they were actually never made

(Contd..oooooo 4)
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available to the applicantyeven when the said
orders were passed, it was passed with such
timings/ intention that it could not be made

available to the applicant.

10) That the mBurkmx contents of para 18

of the counter affidevit donot call for comments,.

11) That the contents of para 19 of the

counter affedevit are denied for want of knowledge,

12) That the contents of para 20 to 24 of

the counter affédevit do not call for comments,

13) That the contents of para 25 of the
counter affédevit are denied, The actual pesition
has already been explained in parg 7 of the

rejoinder,

14) That the contents of para 26 of the

counter affidevit are dehied and those of para
6(9),(10) and (11) of the original application
are reierated as correct, The quumgngs:ang??ié
alongwith Annexure No, V to the counter affide§it

are also categorically denied being forged., The

applicant specificaly states that he has not

enclosed any shch documents filed alogwith Annexure

. No. V to counter affidevit rather he had submitted

1

+

the informations %ﬁﬁandxngf$ié‘ag&huxmu%dawhich
s> ol

were asked from him in connection %xw with his

confidential report, It is also not out of place

(Cont@eeecesss 5)
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to mention here that the applicant was hot required
to write essays on English or he was required to
be very profecient in English as part of his duty

f
rather his duty was to

(a) to organise and lookafter Youth Club

arraggements in blocks etc.

(b) to X® organise sports and cultural
activities

(c’ | to organised Youth Camps.

(a) to organised to give ¥ocational trainings
to Youths

(e) to chalk out progerammes and schemes

for welfare of Youths and to implements them,
and other activities commected with the aforesaid

acts etc copy of G.0, Dated 28-1-82 and the infore
mation anne*ed alongwith Annexure No. V for the ;2;r
1985 are being filed herewith as Anne

and R-2, | Xure No, R~l

It is also not out of place to mention
here that the applicants' work was always found much
better than his contemporeries in other districts

and that is why he was #g=always appriciated by

his superior officers except the Respondent No. 4.

P

Dated: Q- 7.4, ~  (zahid UliglgL xggzg%

Lucknows

(Contd. sseeoes _6)



VERIFICATION

I the above named applicant do

Bt | hereby verify that the contents of para 1 to
14 of this rejoinder is true to my knowledge,
RY |
Lucknow. %\ ‘L/\)\/
Doseds €270
(2ahid Ullah Khan) e )
2
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. ‘% ’ \JuVCT‘ ment ()f. In’
Ministry of 4dﬂcat1on & Culture
v o Dontt, of wlicabion)
- Wow Delhd dated the  28th - January, 1
To ' | |

The Youth Coordin: tors

O..L i\&lj W SGo) \{'11\‘7:4{ .I\L,,n(‘%fa»S. ) . ;

uﬂbgocth Weiting and rovicwing of anmal Confident
- for the year 1981,

Sir/Madan, -

5 I am @iT@ClZ od to 'Tn\mto vour “atte l'lu’LOI’J to tho
Hnlstry’s letger Mo, 0 ROOIl/L/Ol“TSYwA dated the 26th
<pbonber,1981 on tho sub joct. menticned 2boverand to

TT O‘f‘ th(\ Tf‘o M havoe hoCn fj.‘ -—T-Od
¢ yvou {(and resume of the work dene by you has "“"O‘”

stoehoed with the furm)9 the Anprmund Conridentiel Report
e may be sent to the Collector/Desuty bowml"ﬁ—Oh'L/

> S T
¥strict Magistrate, as ghoe case may bo, -The Collector/ = o

oty CommlvaUNvT/DlsLTth mdgl5truto Wi ]], after

pinsloting Part-~TT1 OT Lhi -u?m;, send the m,po'ﬂ‘ to t
itefo Controlling Officer of tho Stato ~onterned for.

“fZZL&\LX*

\4

B <
\.uu‘t/d‘

ial Reportg

e
e SIS S

[ S

&
N
5
k
i
i
g

s

/

1.

arx S'ly ;‘;%
gLy FT@” the VOJ? 1920 (reporting vonr) it was Lccidod ‘ £
shat tho anrmal CHn?’ﬁenflxﬁ reports of the Youth Coordinators "
ould bo Wf’tﬁQn by the CO7WOLCOT /Deputy Camwlg"an‘P/ﬂT;trict E
agistrate. The Rerqrt Writtcn by Ahe:Colloctor/Daputy e’
Qmmjssjono /DﬁntrLc* Magistrate was %o be roviewed by, ther i
wate Lovel Controi1inf L *’Lcop9 wWho wag. to .sond,;the, rg pgp;
o the m&niutrv'f The sdme proccdure is R fLTTLW“u for
e reporting yveoar 1981 also, ‘ _ .
: N 3, | ;
. A bank Form for the Annual Confidential Répor+° A
“r the period from 1.1.198L to 81wL3~73 31 4s onclosed, -
S will be gown that the Form is having four parts; '
wrteT 18 to he filled bv yous in P&v*ﬂiI, the hricf E
sume of tho worlk deno by vou during the period under {
port bringing out anw qucLAW uchiuvumon+s during thc '
:riod 1 also to he written by yvou and atbacheu to the 7 !
e, b omav. please be noted that the Resume is a precise bf
socess of wdunLJVWLdtion gualification, and tlcrc should ;é
¢ no o att. mpL at self.praisc, JﬁTfnussessnent shoild be - ;ﬁ
n terng of actual pbriormﬂnce and should admit OI no §£
. pap jud gewent, Magubnns and urcertainty will defent b
'19'prpvso of the resume, The Resume shou'd not execoed ﬁf
) words . dn any casc, ' ' ' 1
. er Parts T and

T =
s i st "
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Toval Cartmalling Officor wil1 then send
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by an Officer of tho Ministry and rccord in:
-‘G J\*J) j.JT) ‘\r:, h . . -

EN You arc, thorefore, requested to complete the Parts
Io T of tho Form within 10 days of the rccelnt of this
~ctiter and sond it to the conce rnbn CoTjocto”/DopUtv
Compissionar/District Magistrate, %5 the casc may be

or writing of "the &nnLOW Confm@ ntial Rep ort

Yours faithfully,

 ) '  ) ”[\ﬁbAALOMAAMJQ .
- | ' - R.K,Saini) | i
. - Undor,chr tary to the GovL of India,

oy toe- ‘ . - "

-

Al utdtc Controlllnv Officers: in respcet of thfu Yuvak
Kendras, L .

£

t
~

Al concgrned Co?‘ectorq/Dvaty Commlss1onors/Distrjct

a0 s rrntns w*tﬂ“‘u\ request thot ghe hrrual Confidential

Lot for She portod LeleT50F o 3Lel2-1odk 1n rospact

fL’outh Coopdirdtors mav kindly oc writton in Part. 1T '
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